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Title: Introduction of the Compulsory Protection of Witness and Victims
of Crimes Bill, 2018.
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HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for
compulsory protection of witnesses and victims of crimes
by the State who are intimidated, harassed, physically
attacked mostly by various means or of their family
members or their near and dear ones by the accused of
crimes or by their accomplices or friends or relatives or
co-accused or sympathizers committed either directly
against the victims or against their family members or
their near and dear ones.”

The motion was adopted.
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